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%YO"$ ?3 - and Criminal justice ancl the superintcn- 

settlement ancl realization of the RoverlIie 
@22- -s ---3fr,fr ~1 ~natters relating to rent within the said tract?, 

*&= 

Qie &reby vested in s6ch Officer or Oficers as the Lieu- p ~ h p  % 
ex~or  r tenant Governor of Bellgal inav for the pul~3ose of tribunals ,. - A L 

r& 
of first instance or of reference anti appeal appoint, and the 

or Officers so a.ppointcd shall, in the niatter of the administrat.ion and 
r a t e l ~ d e n ~ e  aforesaid, be subject t'o the direction and control of the 1 ~leutc-  ' 

ant Governor of Bengal, ancl .be guiclcd by such instructions as the Lieut,enant 
- Go\-ernor of Bengal may from time to time issue. 

111. I t  shall be Ia~vflll for the Lieut.enant Governor of Bengal t'o dirert. 
that an appeal may be heard in &ny of the matters descrilxsl 
in the last preceding Section by the Ciril a,nd Sessions 

Judge of Chittagong or the Conlmissioner of Revenue for tha.t District or by 
t.he Sudder Dewanny and Nizsmut Aclawlut or by the Board of Revenue, and 
to declare in what cases the order made ba7 any Officer or Court empowerecl 
by the Lieutenant Gover~~or  to dispose of any of the matters aforesaid, shall 

ITT.  I t  shall be latvful to the Lieutenant Governor of Bengal to direct any 

Reference to the Sudder Officer einpo~~~erecl to administer Criminal jurisdiction in 
C:ourt. or for the tracts aforesaid, to refer the sentence passed by 
him in a,ny class of Criminal trials fu r  the confirmation of the Suclder Court; and 
no sentence of death gassed by any person compet,ent under tlie direction of the 
Lieutenant Governor to pass silch sentence, sllall be carried into execution miti1 it 
be. confirnl.ed by the Sudder Court. I n  disposing of any trial referred for dispo- 
sal under this Section, the Sudder Court shall not call for the Futxrah of its Law 

cer, and shall pass such order as it may deem just and proper, so' as that it 
1 not convict a,ny person acquitted by the referring Officer, or enhance any 

sentence pronounced by him. 

V. Any person liable to be imprisoned in any Civil or Criminal Jail or to be 
m&. g-e* - > ; 

of imprisonment transported beyond sea under ally order or sentence passed 
&ation. by any Officer or Court empo~x~red  as provided in this Act, 

&soncd in any Civil or Crilniilal Jail or tra:lsported t.o any place ~vhicll 
$i%Govcrllor of 13a1gd nlay direct. 

T'I. 
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ACT No. 1 Y X Z  OF-1860. 
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VI, Tvhen a question shall arise whether any place falls within the t,racts 
Quotiom of nisp,ltd described in the Schedule of this Act, it elrall be competent 

boundary to be detcrnmined to the Coinluissioner of Revenue for the District of 
Coll+ouer of Chitta- 

gong. gong to consider and determine on whicli side of the de- 

sclibed boundary the place aforesaid may lie, and the order made by t'he Com- 
lnissioiler shall be final. 

TIT. This Act shall take effect from such date as shall be fixed by the 
Lj eutenant Governor of Bengal, and notification thereof 

Commencement of Act. 
shall be publisheil in the Office of tlie Coniilii~sioner of Re- 

venue and the Cowts of the C i d  and Sessions Judge aiicl of the Magistrate of 
Chittagcjng, and in such other rnaaaer as the Lieutenant Governor nlay direct. 

SCHEDULE. 

The boundary of the Hilly and Forest tract referred to in the foregoing Act 
shall be understood generally to run to the eastward of the surveyecl area of the 

situated on the eastern frontier of the Chittagong District as surveyed and 
lnapped in tlre course of the Eevenue Survey of that District, and shall be more parti- 
cularly taken to be indicated as follows :-- 

A~ respects Thannah Futtickcherrke, all the country lying east of the villages 
Ra,nighur, Joozkola, J-Iapuneah, Fuckeerachung, Kunchunpoor, 
and Goomareetulla.. 

7 ? 7 7 
Thannah EIathezaree, all the country lying East of Blugkatta, 
Radahmadhebpoor, and other surveyed villages of this Thann& 
and of a line drawn from the south-eastern boundary to Gogra 
in Faree Eungunneah. 

7 1 , Pwee Rungunneah, all the copntry lying to the east of Gopa,  
Nichint,apoor, Rodala, Puddooa, Duod-Pookereah, and other sur- 
veyed villa,ges of this l7aree situated on both sides of the Ti'eilny 
liiver. 

A,s respects 



ACT No. XXII OF 1860. 

As respects Thailnall Putteall, all the country lying east of the surveyed villag- 
es of this Tlzannah, that is to saj7 1yi11g east of a line drawn from 
the eastern surveyed boundary of Dood-Poolccreal~ in Farce Rml- 
gunneah down to the eastern sun-eyed boundary of the village 
Doobachenee lying north of the River Sunkoo. 

) > ,, Thaimall Sutkuneah, all the country lying cast of PoorailgIlm., BUT- 
clooara, Andar Manik, Rajbanee, and other surveyed villages of 
this Thannah. 

) >  ,, Thailnah Chuckereal~, all the country 1yi11g eastward of a line 
drawn from the village Rajb%ri-ee in Thanaal~ Tullcuneall to tllc 
surveyed villages Boonoo and Bilcherrie on the Mar-ee River i11 
Thaiillah Chuckereall, and also all 'the country lying east\vard of 
the surveyed villages o l  ~llis Thannah between Bilcherrie alld 
Pagoleebccl. 

7 : ,, Thannah Ramoo, all the couiltry lying east of a line clrawn from 
Pagoleebeel in Thannab Chuckeriah to Edghur, Gurjainal~, and 
I<ucbeppeall in Thanndl Ramoo. 

Also all the country coinprised in Thannah Teh~aaf  a-nd lying south of the 
mouth of the Rajoo River and south and east of a line drawn from 
the Rajoo River to the sm-veyed village ITucliepped1 of Thannah 
Ramoo, 


